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i21.2.90 On behalf of the applicants a memo is filed for y
| withdrawing the application and Mr,V.Prithivi:Raj submits that
, | there is likelihood of an amicable settlement, so he does not !
like to proceed with the case at present and he may be given |
liberty to approach this Tribunzl in case no amicable_;'
settlement is reached, The prayer of the applicanté to e
" withdraw the application is allowed, They will havk the;

liberty to file xkm fresh application providedf\ other (
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